12/3/2018

Sixteenth Loksabha

an>

Title: Need to set up a power sub-station in ratapgarh district, Uttar
Pradesh.
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THE MINISTER OF CHEMICALS AND FERTILIZERS AND
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI
ANANTHKUMAR): Sir, I have a humble request to make that just now,
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we have concluded BAC. It is everybody’s request that today, we should
take up the Negotiable Instruments (Amendment) 2017 first. The item
which has been listed before it in the agenda, namely, the Prevention of
Corruption (Amendment) Bill may be taken up tomorrow. Therefore,

kindly take up Item No.27 for discussion now.
HON. DEPUTY SPEAKER: I think the House agrees.

SEVERAL HON. MEMBERS: Yes.
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